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.)FFICEORDL.R NO,FIPB(0) 1029L93 

In terms of the inteim orders passed by-the 
Honourable Central Administrative Tribunal/Ernakulam Bench 
in O.i.No.519/93 on 4.5.1993, directing no further promotion 
to Senior Scale even on an dhoc basis the promotion and 
posting ibrders No.HP3(0)352/93 dated 10.5.1993 and O.O.No. 
12/93/ az. dated 26.5.93 issued by CPtvl/GC promot1g Shri C. Gopalakrjshnan Nair on adhoc basis as -.EN/G/mkur in 
Scale Rs.3000-4500 and Shri . Chandrasekaran as XEN/CTR/MyS 
in scale! s.3000...4500 were rviied. 

4. 	Thë Office Order No.E-flB(0)973/93 dated 14Q,93 
issued i hereby modified in full.ccmpliance with1  the orders 
of the Honourabie CAT/Ernakulam Bench dated 4.5.1993. 

CQnsequenty.,_j j.5 hnan .NairL.is potd 
iEN/JC/Tumkur in scale s.2000-3500 downgrading the post of 
XEN/GC/rirnkur from 3.12.1993; and Shri J. Chandrasejçaran is 
posted as AEN/CTh/My$ in scaae Rs.2000-3500 by downgrading the 
post of XEN/CTR/MyS. 

4. 	rhe sexvicts of the Qbove two officers for the period 
from 13.5.1993 in respect o Shri G. Gopalakrjshnan Nair (who 
h&aSsunIed.chargeof the 'post as XEN on, 13.5.1993) and 
from 19.5,1993 in respect of3hrj J. Chandrasekaran (who had 
assumed charge of the post aS XEN on 19.5.1993). will not count 
for seniority, etc. in the gr4de of XEN. 

Headquarters .Offlce, 
 Persohnell 3ranch, 	 -. 	. 

Madras - 600 003. 	 for GENIRAL MANAGER. 

NOP((;)534./I/SS,A/o1\r dated 23 .12.199k 
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In terrnso the 	ie tiprLm  orders passed by 
the donourble entra1 mIistrattTribunal/ Ernakulam 
3ench on 11.5.1993 dur 	Thed.flg of the case in 
U.'.No.519,93, Shri G. 	 in scale 
Rs.,2000-3500 is rovis 	-r-omott4 on adhoc basis as 
txecut3.ve  ngineer 	 with effect from 

.1993 

subjkq tota of the 

Headivarters OffJce, 
- 	Personnel Branch, - 	 -- - 

Madras - 600 003. 	 fort  GNi.I 	MNAGR. 
41 

23.12.1993. 

Copy to,; CL AcM SLXM:VC,  G. Secy.to GM 
CrE C.L1E/MC •ccrp CPDE CGE FPs & CAO/MIS 

- 	DRti/P7-PGT - - Sr,- 	/•PGT -  DRM/W/PQT - - 
S/Con. 0.O.B0 
3hri G. Appukan1 • 
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PPLIC1TION NO(s) 	987 of 1993. 

PPLICANTS: 	 . 	 RE&PO4DENTS: 
J.ChendrssekhEran 	v/s. Sri.Raj.-K.huk1e,Genera1 Manager,Southern 

Reilueys, '1edras and Other. 
TO. 

1. 	 Dr.M..PJagaraje,ftdvocete, S 
No.11,Second Floor, 1st Cross, 

'S 

	

	
• 	 S 

ujtha Complex,c-andhinegar, 
Bengalore-9, 

-. 	 Sri.N.S.Presed,Pdvoc.ete, . . 
No.2420F1fth Main, 	

: 
Gandhinegar,Bangslore-9 

- 

SUBJECT:- Foruardina of copies of the Orde.s passed by 
the Central Rdminitra€ive Tribunal,Bangalore. 

-xxx- 

Please find enclosed hereuith g coy of the 

ORDER/SThY ORDER/INTERIP ORDER/, Passed by thisTribunel 

i 	
- 	 . 

n the above mentioned applicationis) on 02-03-1994. 
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2.3.1.994 

ORDER 

1. 	Mter having heard both sides 

we think it proper to drop these contnpt 

proceedings 	 now that 

the appiic.nt has been afford. relief 

L in term of the directions nade by this 

Tribinal while . granting irterim order 

fl in OA No.987/93. in . the. circumstances 

we direct these procedings: o be .droppeá. 
V.  

I ........... -------..- 	.- ......... 

-- 	' [T.V.Ramanan] IP.K.SFIyarn, SUrX3ar] 
MEBER[A] 	 vIcE 	HlIRN 
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